e Hon'bls fir s Juabice 1-C - Shwasiawa \-C

= . i ¥ L 1-|

=
The Hom'ble Mr. P\*")-Cm\w J “W\ , 8 ‘i;l'!:t

the judgment 2 |

-

2. To be referred to the Reporter or not ? » :

- 3. thather their Lordships wish to see the fair copy
of ‘h= judgment ? o

4. thcer to be circulated to all cther Bemchss 7 ?-




(By Hon'ble Mr.A.B,Gort
The applicant, clsiming that he h 1ad

wotked azs a Casual Khalsi for 807 days, has
£i1ed this applicetion seeking a direction
ihat the order dated 27,7.90 by which his

; corvices were terminated w.e .t 28.7.90 be

{
squashed with all consequential benefits. 1
i ) 25 The zpplicant claims that he was _;1__-
_ appointed as 3 Monthly Rated Casual Labourex )
h (M.R.C.L) vide order dated 21.6.90 (Annexure-Al l

L | tc the applicatiod , The said document shows that

. | he had worked for 807 days and that his appointment
as M.RGC.L was nat‘ for any limited pericd., According
=1y, the impugned order dated 27.7.90 which s‘hﬁﬂﬁ '_

him as a !G'lag-'f'a'thi Khalasi,was not car:r'ac*{lag

The applicant served a notice under secilon
without any success, However, the resppmi_mfl;;
No .o Vvide ox:der dated 22.8.90 informed the
applicant that -the order dated 27.7.90 was
eancaj.led and that he should repart for M



the rﬁpendmts filed an afflﬂaﬁ‘l: G;E

Singh,A.E.E, to the effect that no smh

infact issued, In other words, the c_:ontqg_f

of the respondents is that the doucment,

by the applicant, is not only factually faJ.Sﬁ
but was fabricated by the applicant in calInsim ” b !

with some othex official.

Sa L sarned counsel for the applicant -4
stranecusly ru']'tendﬂd by making references to thlJ
various annexures attached to the application that |
the said documents were genuine, that the

spplicant accordingly did work for 807 days and

hence the termination of his services without
any notice or without following proper precodurﬂ '

was illegals

6. The short guestion for our determination
is whether or not the applicant worked form g' _,
days and acquired any right to contlinue in serv:

in view of the calegorical assertion made by ﬁbp |__
respondents in counter—affidavit, supported by
another zffidavit, it seems clear that nmo | : |
reliance can be placed on Annexure-Al ‘E@ m

apgueatj,m. R y ﬁ X







